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Hon'bje Shri N. Sahu, Imber (A) 

Liearned counsel for the applicant, 

Shri L. Frain, appears. The relief claimed in 

this case is to quash the impugned, order of 

reversion contained in Annexure...3 and to absorb 

the petitioner in the cadre of Divisional Accountants 

taking into- consideration of their 	 sas and 

length of service. 

2. 	The learned counsel has drawn my attention 

toAnnexure-6, an order of this Bench dated 16.3.95, in 

which an application i..415 of 1995 has been admitted. 

The learned 'counei hs also drawn my attention to 
xix-) 

sub-para (xii)/of para 5 of the application at page 

z 12, in which 16 other O.As. were mentioned as 

admitted by this Bench on exactlis imilar facts. 

Interim stay has been granted in all those case!and 

the interim stay is continuing in-p 	eftfr.he 
learned counsel for the applicant. After considering 

the submissions and going through the averments I am 

satisfied that this is a case for admission. kmitted. 

Issue notice to the respondents to file Counter-

Affidavit within a period of four weeks - and rejoinder 

if any, may be filed, within two weeks thereafter. 

3. 	. 	There is a prayer for an interim order 

seeking stay of the reversion order as contained in 

Annexure3. It is urged by Shri 1irain that the applicant 

is still working and not reverted4n view of the 

earlier interim order granted by the Patna Benchi 
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Hon 'ble MT. K,D, Saha, Merrer (&) 

Shri B.N.Yad&v, learned counsel for the 

State of Bihr. Adj ourned to 4. 4.. 1996. XMO# 

Stay to continue till the next date. 

( 	• aJa ) 
Merriber (A) 

SKS 

2/12. 2. 1996 

- 
- :MPS. 

/ e prayer of interim stay is a11ed only for 

14 days. The respondents are directed to file 
7 	

show cause as to why the interim stay order 

granted for 14 days shall not be made absolute. 

Requisites to be filed by the applicant within two 

4 • 	days. Fix this case on 12,2.1996 for hearing on 

(J 	interim stay matter. 

2, 

0 
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3,f 4.4.96. 	Counsel for the applicant 	None. 

Counsel for the respondents.: Shri J.N. Pandey, sr.standin 

No. 1 to 3 	 counsel for Govt. of India. 

Counsel for respondents No. 4 & 5 : None. 

In this matter, Dr. A.N. Sinha, the learned counsel 

for the applicant mentioned at the time- of lunch break at 

1.30 P.11, that short adjournment may beoranted in the 

matter because of his pro—occupation 	pressino commitme 

At that stage, Shri J.N. Pandey, the learned counselA.or the 

respondents Uthion of Indii objected to the adjournment sduoh 

for.by  the learned counsel for the applicant. I had directed 

the learned counsel for the applicant to be available when 

the case is called out ,. with observation that in caSe 

stay is not found to be sustainable, the same will be vacated. 

Ir7pite of my that observation, the learned counsel for the 

applicant is not present in the court. 

2. 	Shri J.N. Pandey, sr. standing counsel for the 

Union of India broucht to my noticq that the applicants in 

16 other 0?ts , which has been mentioned in the, order sheet 

dated 29.1 .96 wherein interim stay is contjnuino has been 

contested by the respondents for vacation of the stay. 

The similar prayer made in other subsequent OAs from 

similarly situated employees for a rant of interim sty 

has been refused by this Bench. The prayer made in this O 

is' for quashing the impuoned order of reversion of the 

applicant from the Emergency Divisional rccountant in the 

office of the respondent No. 5 to the parent cadre because 

Contd .... 4/— 
/ 
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of the reasons Qven in the nnexure-3. The interim 

order prayed for by the applicant is also for staying 

the impuoned reversion order. It is establishedprOPOsitiofl 

of law that the substantial relief souoht for in the 

application cannot be Qranted by way of interim order. 

Since the learned counsel for the applicant is not available 

here today to arnue why the interim order should be 

continued any further and in what manner this can prejudice 

his interest and will be anainst the balance of convenience, 

Z~;>4 I am inclined to agree with the sre standing counsel's 

k rktq 	submission that this stay should not be continued any 

further. In view of this, the stay order oranted earlie 

on 29.1 .96 is hereby vacated. The respondents are at 

liberty to take whatever action they deem fit in the matter. 

This order may be served dasti on the respondents. 

3.. 	Since this is a Division Bench matter, le€ itbe 

put up bef'ore the appropriate Division Bench as and when 

the same is available. In the mean time, let the matter 

be put up beforethe Renistry $ for completion of pleadincs. 

Let this order be served thro nIhr . standinn counsel. 

A 

/CBS/ 
(N.K. \Jerma) 

- 	

Member ('k) 
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Counsel for the applicant 	Shri jit Kumar, Brief Holder' 

of Shri A.N. Sinoh. 

. Counsel for U.O.I.respondents: Shri J.N. Pandey. 

Counsel for State of Bihar 	: Shri B.N. Yadav. 
Respondents, 

Shrijit Kumar, the brief holder of Shri I.N. Sinoh 

the learned counsel for the applicant prays for short 

adjournment as Shri A.N. Simh is not available. Let the 

case be listed on 9.5.96. Copy of the 1V1t  has already been 

served on the counsel for the State of Bihar, Shri 

B.N. Yadav. Shri J.N. Pandey, Sr. Standinq Counsel stat 

/CBS/ 

5/9. 5. 19 

that copy of the MA has not been handed over to him. 

The applicant is directed to erve copy of the MA on 

Shri J.N. Pandey also. 

(N.K. Verma) 

(9ember (A) 

6 	Counsel foi the applicant : Mr. Laxrni Narain 

Counsel for the U.O.I. Respondents : Mr. 3. N. ndey 

Counsel for the State of Bihar : Mr. B.N.Ydav. 

Heard Mr. Laxmi  Narain who brought to my 

notice that the stay order was  vacatedLhri Narain 

was not available on the last date in the Court duo to 

some personal problem. t4e sucnitted that the stay order 

should be vacated  only by the Division Bench. Since the 

vacation of stay order has already been ordered on 

.4. 4.l996, the question of restoration of stay order 

does not arise. Mr. Narain also brought to my notice 

that 6 identical nature  of cases on which stay or'-r 

. 
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is Continuing. Mr. J.N.Pandey, learned counsel 

for the respondents gave the background on which 

the stay order was passed by this Tribunal exparte 

on the previous occasions  

be listed on 23. 5. 1996 for further orders and 

continuance of stay order. 

(N.i;çverrna ) 
.Mernr (A) 

6/23.05.96 Counsel fortheapplicant: Dr. A.N.Sjngh & L. Narayan.y 
counsel for, the respondents : Shri J.N.P&ndey. . 

Since this is & Division Bench matter, 	( 
let it be pu'tup before the aproprj ate Division Bench 
as and when the same is available. 	jrJnurnEj. 

\. 	. 
(N. K.ver a) 
Member() 

24.2.99. 

/css/ 

8/25.03.99 

9/10.05.99 

None for the applicant. 	 -. 

Shri G.K. Rgarwal, the counsel for the rsonijen. 

List it on 25.3.99 for direction. 

(L.R.K. PRASAD) 

MEMBER (A) 

None for the applicant. 

Shri .<awaj, ASC for the respondxits. 

List on 10.05.1999 fot directjon 

(LSQ 	Jha) 	 ( rad 
Mentber(J) 	 Member(A) 	. 

3hri G .i<.Agazwal, ASC for the respondents'. 

None for the applicant even on second call. 

on previous dates also there was no response on behalf 

of the applicant. It appears that the applicant is not 

keen to 'pursue the matter. lisnce,this O.A. is dismi-
ssed forai default. 

M.A. No.117/96 also,a.codingly, stands 

.. (S . Na ran'i C. 


